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5. In order to ensure the remuner· 
ative prices to farmers and encourage 
production, the Govt. of lDd.ia took 
the decision to increase the procure-
ment prices of kharif cereals for the 
current season. Consequent upon 

the upward revision in the procure-
ment prices, the issue prices have alIo 
been suitably revised 1'0 reduce the 
burden of subsidy and deficit financ-
ing. With the improved crop pros-
pects and announcement of the kharif 
price policy, market arrivals of 
kharif cereals have been reported to 
be much better than the previous year. 
The current trend of procurement 
compared to the previous year is very 
encouraging. We expect that with 
determined efforts, and active co-
operation of the state Government., 
it should be possible to maximise 
procurement this year~ 

6. With better crop prospects, the 
availability of foodgrains in the 
market is going to be considerably 
improved, and undoubtedly this will 
bring in a considerable measure of 
confidence, in the management of 
food econolIllY. Available stocks wlll 
have to be judiciously utilised, to meet 
the essential demands of the deficit 
States, but at the same time in the 
area of public distribution, we must 
be careful and vigilant to conserve 
and use stocks of foodgrains to our 
best advantage. With the consider-
able improvement in the food situa-
tion determined efforts will have to 
be made to keep up this optimism, so 
that its effect on the general economy 
could be equally :felt. 

13.11 lin. 

STATEMENT RE. GOVERNMENT 
DECISION ON THE REORGANISA-
TION OF INDIAN COUNCn. OF 

AGRICULTURAL RESEARCH 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICUL-
""TURE (SHRI ANNASAHEB P. 

SHINDE) : I beg to lay a statement 
indicating Government's decisions on 
the reorganisation of the Indian 
Council of Agricultural Research in 
the light of the recommendatiODS of 
the ICAR Inquiry Committee. 

Statement 

In his statement made in the Lok 
Sabha on 1st August, 1973, the Minis-
ter of Agriculture .had informed the 
Hon'ble Members that in its Report 
the ICAR Inquiry Coriimittee, set-up 
by the Government in June, 1972, bad 
suggested some radical changes in the 
present organisational set-up of the 
Indian Council of Agricultural Re-
search (ICAR). Since decision mak-
ing on the recommendations of the 
Committee had to be based on a de-
tailed consideration of the position of 
agricultural research in he overall 
context of the organisation and ma~­
agement of Scientific Research Insb-
tutions in the country, the Cabinet 
had appointed a Group Qf Ministers, 
to examine the recommendations of 
the Inquiry Committee. In conclu~g 
the statement, the Minister of Agrl-
culture had assured the Hon'ble Mem-
bers that the Government of India 
was fully conscious of the ur,enl!Y 
and importance of the matter and 
that all possible steps were beag 
taken to arrive at decisions on the 
major recommendations of thfj ICAR 
Inquiry Committee, as expeditiously 
as possible. 

2. The Report of the ICAR Inquiry 
Committee was subsequently placed 
on the Table of the two Houses of 
Parliament on 3rd August, 1973. 

3. I now wish to report that Gov-
ernment after giving careful consi-
deration' to the recommendations 
made by the Inquiry Committee and 
the views expressed by the Govern-
ing Body of the ICAR and other emi-
nent scientists and keeping in view 
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the overall organisation. and manage-
ment of scient.i1lc institutions In the 
country, has taken the following de-
cisions. on the advice of the Group of 
Ministers: -

(1) Reorganisation of the ICAR 
structure on the basis of the 
changes recently made by 
Government in the csm in 
the light of the recommenda-
tions of the CSIR Inquiry 
Committee, so as to confer on 
ICAR greater autonomy and 
flexibility in its operational 
and management procedures, 
with such modifications, as 
may be needed from the CSIR 
pattern. 

(2) Establishment, with imme-
diate effect, of a Department 
of Agricultural Research and 
Education in the Ministry of 
Agriculture to provide the 
ICAR with the requisite link-
ages with the Central and 
State Government agencies 
and in international collabo-
ration in agricultural research 
and education and designating 
the Director-General, ICAR 
concurrently as Secretary to 
the Government of India in 
the Department of Agricultu-
ral Research and Education. 

(3) Initiating an emergency rec-
ruitment procelure through a 
special Agricultural Scientists' 

Recruitment Board, with an 
eminent agricultural scientist 
as whole-time Chairman, to 
be set-up by the leAR with 
the approval of the Cabinet, 
which will function as an in-
dependt recruitment agency 
for ftlling up those of the 1200 
and odd currently vacant 
posts in the ICAR which carry 
a sala.ry of RB. 700-1250 and 
above. 

(4) Authorising the ICAK Institu-
tes to make rearuitment for 
posts upto Rs. 400-950 ac-
cording to the current pro.::e-
dures, as may be modified in 
the light of the recommenda-
tions made by the Inquiry 
Committee, subject to the r'~ 
commendations of the IrISti-
tute Selection Panels being. 
accepted by the Chairman of 
the Agricultural Scientists' 
Recruitment Board. 

(5) Authorising ICAR to fill up 
the currently vacant sl'nior 
posts at the HeadquaTtel1ll, 
through transfer/deputation 
by a Departmental Selection 
Committee, to be consti~uted 
in consultation with the De-
partment of Personnel. 

(6) Development of a new per-
sonnel system fol' the ICAR 
which does not involve recut'-
rent application and competi-
tion, with appropriate provi-
sions for direct recruitment 
at di1!erent levels using the 
relevant procedures in ope-
ration in the CSIR and the 
Department of Atomic Ener-
gy. 

(7) Revision of pay-scales of 
agricultural scientists On the 
basis of Government deci.c;ions 
on the recommendations of 
the Pay Commission and those 
adopted by other scient.i1lc 
agencies of the Government 
of India. 

(8) setting up of Executive and 
Management Committees in 
the Research Institutes, so 
as to broad-base the decislon-
making process and ensure ef-
fective implementation of 
approved research and train-
ing programmes and decen-
tralisation of powers all along 
the line. 
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I am laying a Statement on the 
Table of the House explaining, in de-
tail, the Government decillions on 
the major recommendations of the 
Inquiry Committee. 

In the end, I would like to express 
both on behalf of the Government of 
India and on my own, our deep sense 
of gratitude to Dr. P. P. Gajendragad-
kar and his colleagues on the Inquiry 
Committee for completing the work 
of the Committee within the specified 
time and for giving us a very com-
prr4hensive Report. 

SHRI S. M. BENERJEE (Kanpl.lr): 
Sir, copies of the statement should be 
circulated so that we can have a dis-
cussion. 

MR. SPEAKER: Yes; it will be 
done. 

13.1Z hrs. 
RE. CERTAIN ELECTRICAL INSTA. 
LLATIONS IN CENTRAL HALL OF 

PARLIAMENT HOUSE 

SHRI SHYAMNANDAN MISHRA: 
(Begusarai) : Sir, I have, with a 
measure of reluctance, to refer \0 a 
widespread impression that the Cen-
tral Hall of Parliament has been 
recently bugged. The basis for this 
apprehension or suspicion has been 
provided by the very complicated sys-
tem of mechanical contrivance~ that 
have been set up in the Central Hall. 
The obvious reason that is being given 
is that it is for the convenience of 
interpretation. But the minds of the 
Members to be disabused of the ap-
prehensions. The allegation is that the 
opportunity has been taken by the 
Government to bug the entire Central 
Hall. You would recall that sometime 
back that there was an allegation that 
there was a network of spies in the 
Central Hall. That was confirmed by 
some of the allegations that were made 
agaiust the hon. Member, Shri Dinesh 
Singh, which were based on some 
cock-and-bull stories in the Central 
Hall of Parliament or whatever they 

are. We all know that the highest. 
executive in the United States is DOW" 
under a cloud and he is not being. 
trusted by the Congress or the public 
there. He is being prosecuted in three 
forumis, the press, the Grand Jury and 
also the Congressional Committee. 

MR. SPEAKER: You raise thi~ 
issue to that level? 

SHRI SHYAMNANDAN MISIiRA: 
If it comes to that. Because the Cen-
tral Hall is your direct responsibili-
ty and comes under your care, you 
should appoint a Committee of Mem-
bers of Parliament to assure the Mem-
bers that no such bugging hRS been . 
done. That can be done only ill this 
way. 
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